
NATIONAL COMPAI'IY LAW TRIBUNAL
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SHzu B.S.V, PRAKASH KUMAR
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ATTENDENCE CUM.ORDER SHEBT OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY I.AW TRIBUNAL ON 23.04.2017

NAME OFTHE PARTIEST M/s. South Asia Communication Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 391 to 394 of the Companies Act 1956
and 23O to 232 ofthe Companies Act, 2013.

S. No NAM E DESIGNATI ON SICNATURE

COR-AM Present:

ORDER

Contd.........2



I

RDER

MA 357/2017IN CSA 185/2017 with
csP 387/230-232/NCLT/MB/MArV2017
csp 388/230-232/NCLTA{BA{Atl/2017

AND
CSA 2641231-BANCLT|MB|MAH|20TT with
csP 376Al230-23zNcLT/MBA'IArV2017
csP 3771230-2321N TI}lBIM,A}]I2O-17

csP 378/230-23zNcLT/MB/MAH/2017
csP 3791230-232N ^UMBlllAHl20-17

csp 380/230-232lNCLT/MB/MAH/2017
38 77

On the Apptication filed by HSBC Daisy Investments (Mauritius) Ltd. & Ors.

seeking correction of the Order in respect of wrong mentionin8 of the ComPanies'

name in MA 3522012 this Bench having gone through the Order and noticed that

names of the Companies have been uongly mentioned while PreParhg the said

Order dated 14.08-2017, this Bench hereby amends the Order rePlacing the Cause

Title as below:

In the matter of the Companies Act,2013 (1.8 0f2013);

AND

ln the matter of Sectiofls 230 to 232 and othet a\plicable prooisions of

the Componies Act, 2013 and Rules t'ramed thereuttder as in force ftom
time to time;

.4ND

h the fi\tter ol Scheme of Arrangenent behneen Reliance Inftatel

Limited ("RI|L" or "the Transt'eror Company") and Towercom

lnftastructure Prh)ate Limited ("Towercom" or "the Transt'eree

Company") and their rcspectiae shorcholders ("Scheme")

Accordinglp it is hereby directed to carry out this amendment to the

Order dated 14.08.2017

sd/- ,t/--
B.S.V. PRAKASH KUMAR
Member (Judicial)
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V. NALLASENAPATHY
Member (Technical)


